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Products (Movement Control) Second
Amendment Order, 1978 (Hindi and
English versions) published in Noti=
fication No, G.S.R. 353(E) in Gazette
of India dated the 19th July, 1973,
under sub-section (6) of section 3 of
the Essential Commodities Act, 1955.
{Placed 1n Library. See No. LT-5336/
73.]

NOTIFICATION UNDER EsSEN1IAL CoM-
MODITIES ACT.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGII): I beg to
lay on the Table a copy of Notifica-
tion No. SO 408(E) (Hind; and
English ver«ions) published in Gazette
of India dated the 25th July, 1973
making cerfain amendement to the
Delhi, Meerut and Bulandshahr Milk
and Milk Products Control Order,
1973, under sub-section (6) of section
3 of the Essential Commodities Act,
1955 [Placed m Labrary See No
LT-5337/73.]

12.56-1/2 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message rceewved from
the Sccretary of Rajya Sabha-—

“In acrordance with the provisiong
of rule 111 of the Rules of Pro-
cedure and Conduct of Business in
the Rajya Sabha, I am directed to
enclose a copy of the Siate Bank
Laws (Amendment) Bill, 1973,
which has been passed by the Rajya
Sabha at its sitting held on the 30th
July, 1973."

12.57 hrs,

STATE BANK LAWS (AMENDMENT)
BILL

As passep By Rasva SasHA

SECRETARY: Sir, I lay on the
Table of the House the State Bank
Laws (Amendment) Bill, 1873, as
passed by Rajya Sabha.
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o
SHRI JYOTIRMOY BOSU (Dia-

mond Harhour): 8Sir, I have given sh
adjournment motion....

MR. SPEAKER: 1 did not allow it.
I am not permitting |,

(Interruptions)

MR. SPEAKER: There has already
been a discussion in the House. I am
not allowing him, Unless I call a
Member, he cannot speak. Nothing
will go on record. Shr1 R. K, Sinha.

(Interruptions)

MR SPEAKER: A member 1s
supposed to speak only when called
by the Speaker. If hc speaks when
not called by the Speaker, it 1s not

recorded. I have called only Shri
R. K. Sinha.

(Inter ruptions)
13,00 hrs.

RE. FLOODS IN FAIZABAD AND
SOME OTHER DISTRICTS OF
UTTAR PRADESH

SHRI R K SINHA (Faizabad): In
UP the river Sarada has crossed the
danger level 1in the districts of Lak-
himpur Kheri, Farukkabad and Faiza-
bad The 1eports, as they have ap-
pcared in the Statesman of today,
mention about 21 deaths Among the
reporied deaths, two are from
Budayun, two from Farukhabad and
tour from Faizabad These deaths con-
stitute a scirious matter and 1 would
1equest you to allow a two-hour dis-
cussion urder rule 193,

The highest brider 1 -~ Faizabad
dig*rict at Barun, is submerged under
water On the 30th July, 160 milli-
metres of rainfall was recorded from
the district of Faizabad and about a
dozen deaths are suspected. 1 would
like to say that, in the last week of
July, the quantum of rainfal] in the
district of Faizabad was six times the
average in the same pericd in the last
20 years. Roads are breached, There
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is no movement of buses The wstrict
of Faizabad 15 in a peculiar position.
It 1s bounded on the south by the
niver Gomat; and on the north by the
river Ghagra, and in between seven
rivers flow from west to east, they are
small nivers, but m 19871 they flooded
half the villages of the district The
same situation obtains today m the
district of Faizabad There have been
representations to the UP Govern-
ment from the District Congress Com-
mittece, Faizabad, personally and
through letters and telegrams I
have written to the Home Minister
under whose guidance the Presidcnt's
rule m UP 1s gomg on, to the
Adviser to the UP Government and
to the Governor of UP I would like
fo say that this dist1 t of Farzabad
wag a drought-ifected dietrict before
15th July because of sub-noimal
rains, but the UP Government did
not, statistically, agree to include this
because the 1ainfall for four separate
teheils was add~d up and the district
average was wrongly declared

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) On a pomt o1 grder

SHRI R K SINHA More than
2,000 villages are submerged under
water In Lakhimpur Khe1w, Bara
Banki, Sultanpur, Faizabad and many
other piaces, 21 deaths have been
reportcd There must be many inore
deaths which have no. been 1eported
I would draw your attention to this
situation and would request you to
allow a two-hour discussion in this
Hoase under rule 193

MR SPEAKER Kindly sit down
He has raised a pomnt of order

SHRI R K SINHA' I cannot
understand this What he says 1s
sensible and what we say 1s not

sensible? He 1s holding the House tn
ransom To hum deaths due to floods
do not matter He wants a monopoly
on discussions

SHRI JYOTIRMOY BOSU- My
point of order is this To-day there
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15 a discussion on UP You allow
this under Rule 377 but when we
from the Opposition mive noliceg under
Rule 377, they are treated with scant
regard I regret to say this,

MR SPEAKER: This s not a point
of order

SHRI P M MEHTA (Bhavnagar) *
I have a submussion to make

MR SPEAKER Yours 1s already
pending

SHRI P M MLHTA I re
peated
this notice for the fourth time to-day,

Three from this side were allowed
but I am not allowed

MR SPEAKER

I will
e Elve you

Now we adjourn for lunch and re-
dssemble at 2 O clock

1307 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha re-ussembled after

Lunch at Fiwve Minutes past F
ourte
of the Clock o

(MR DEPUTY-SPLARER 1n the Chair]

MR DEPUTY-SPEAKER We now
take up fuither consideration of the

Indian Railways (Amendment) Bill
Shr1 Tiwan

SHRI R K SINHA (F.1zabad) Sir
on a point of order I have ramed a
discussion under Rule 377 Shii Bal-
govind Verma, Deputy Mimster for
Irngation was here and he had pro-
mised to speak He wa io reply
after Junch hour. I would like that,
under the rules, you may decde that
he may speak tomorrow on the
subject The Speaker had allow2d a
discussion under Rule 377 after luach
hour though the Dep'{y Mineler was
prepared to reply
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SHRI
mond Harbour):
an record” Did you call
speak”
MR DEPUTY-SPEAKER 1
listened to hir 4

SHR] DINEN BHATTACHARY» A
(Serampore) Sin, I want top man: 2
submission on this

MR DEPUTY-SPEAKER
please, theie 15 no point n 1t
hag made his su pusaom

JYOTIRMOY BOSU (Dia-

Is everything gows!
him to

have

J L
H.

SHRI JYOTIRMOY BOSU M
submission s Lery sumple

MR DEPUTY-SPEAKER I eally
do rot know whal tianspired before
lunch

SHRI R Kk SINHA  Shii Dalde-
vind Viima 10s Whin the [Iouse 1 se
for lunch

MR DEPUTY-SPEAKER Weil, |
do not know

SHRI JYOTIRMOY BOSU Thi 1,
a mutual admnation souety

MR DEPUTY-SPEAKER I «n
trying to understand it ] am not
content with the mutual admutation
society g

Your subrmussion 1s that you wu
allowed Let me understand tire
situation His submussion 1s that he
wag allowed to raise a pomnt under

Rule 377 and he did that and tne
House adjourned
SHRI R K SINHA™ Before the

House adjourned, Shnn Veima wes
going to make a statement He go’
up ten minutes before the House ad-
journed As the House was to ad-
journ for lunch, the Speaker said that
he mught continue his speech afte:
lunch.

Mr; DEPUTY-SPFEAKER: You
want to make this submission that
you raised the point but the Mem-
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bers wanted to go for lunch and auto-~

matically the House was adjouined.
(Interruptions),
SHR[I R K SINHA: It was not

adjourned Mr Bosu, you cannot hold
us to ransom We will oust you outy
Under Rule 377 1 raised a point re-
garding the death of 22 persons 1n
UP BShri Verma rose to speak But,
then the House wa, a ynirned on the
understanding that he would :peak
after lunch If he 1s not here due
t 1l health le1 hur reply tomotlow

MR DEPUIY-5FrAKER Weil 1n
this matter, I had naturally to seek a
clarification fiom the Tuble because
I was not in the Chan and [ have
Tecn told thil tn+rs wi, mo s h
undetstanding that the Muouster w.ll
reply tomoiro § In any case let inis
matter be 1efe 1ed to the Speuker
bccause, he was in the Chair at that
time

s submiss on A ANETINEURE
matter will be 1eferied to the Spra-
ke:r I am not compctent to take o
decision on something on facts whi b
occ'r1ied When the Speaker wa, in the
Chan It will be Teferied to him

THE MINISTFR OF I'\ARLIAMEN-
TARY AFFAIRS (‘HRI k RAGHU
RAMAIAH) I shall convey it to the
hon Minister conceinod

MR DEPUTY-S’EAKER The
hon Mmister of Parhamentary Aff-
airs also has suld that he will convey
it to the hon Minister So, this thing
will be sorted out But T cannot do 1t
just now

SHRI DINEN BHATTACHARYYA
it has been repoited in the papers
that after the Railway Minster re-
phed to the debate under Rule 193
yestdrday in this House on the issue
of the locomen’s strike, he had given
an ultimatum of 48 hours to withdraw
the strike If that 1s true, then that
will aggravate the situation I know
thet he hzs denied it, but the press
report 1g there Su I would ask the
hon Minister, because he would also
be in a position to state the correct
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potition, that no such ultimatum s
been given, and the leaders of the
locimen could come to Delhi and talk
to the hon. Minister regarding theu
strike. 1 want a categorical reply
from the hon. Minister on this pouint

SHRI S M BANERJEE (Kanpur):
We are trying to contact those leaders
whe are either underground or who
are far away from Lelh. at places
hite Tiruchirappalll and Lumding 1n
Assam We have 1erenved  iclegrams
also This ultimatum of 48 hour.
would expire by 8pm. tomorrow. It
will be difficult fo. them to come to
Delh: within that period So, Iwould
request the hon Deputy Minister to
assure the House that this 48 hours’
restriction or thig lakshmanrekha will
not be there so that those people
could cSine to Delh: for Tiegotiations

o} TRIFAR wreAt (9eA7) A
AT N gEA AT T F I EE
g ¥ 9w A ST X w41 fw
faar w1 frewAre @@ M o
T qR @wT AAE o s o
fircgafar sl § Sfw 39% wmwaEa
% fada & 1 oAa feafr agaeat @,
fargdt | feajz 1 qurw & fan 7@
wtavas & fe frognfeat &1 3= fear
s X For # frrpa Bran man @
gaa 8y faar wmm

SHR1 JYOTIRMOY BOSU:
this 1s gomg on record, Sir?

All

SHRI K P. UNNIKRISHNAN
(Badagara) Through your good self,
Sir, I want to request the Minister ol
External Affairs to come out with a
statement about tae great bumlang
that 1s taking place agzamnst the civi-
liax population 1n Cambodia where a
whole village has been raged to the
ground,

SHRI S. M. BANERTEE It is not
by mistake that it has been bombed,
but the Americans have done it deli-
berately. 0

Re, Floods n SRAVANA 16, 1805 (SAKA)

Indian Railways
(Amdt.) Bl
w1 S T fog (w9T) . /1wt

T ¥ gEArT ¥ FrCr TE wegwear §

W agy w7 mfear w7 @ g oS

w Wt T & wam 9 A W @

w9 WH #1 faest wwiq, woe gfear

uFTAE wifs ageaqer arfear oY qaET ¥
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g dry. & 7% 930 ) I @ WY
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SHRI D N TIWARY (Gopdigan)).
Before T begin my speech on the Bil}
I have to make one submission We
have read in the papers that there 1s
a run on the banks for exchange of
Rs 100 notes on the false plea that it
may be detnonetised or some such
thing I want that the Finance Mims-
ter should make a statement about
this

MR DEPUTY-SPEAKER: I am
tuld that a calling-attention for ths
has been admitted {or tomorrow, But
I really do not know what the hon
Member wants Does he expect Gov-
ernment to come forward here with
a statemont that they are going to
demonetise?

SHRI D N TIWARY: 1 do not
know But 1t has come 1n the papers

SHRI DINEN BHATTACHARYYA
What 1s the reply of the Jhnister?

MR DEPUTY-SPEAKER He will

10ply when he 7ets wp to reply to
the debate
14,15 hrs,
INDIAN RAILWAYS (AMEND-

MENT) BILL—Contd,

MR. DEPUTY SPEAKER: We now
resume consideration oi the fullowing
motion moved by Shri Mohd. Shafi



